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New veint this tine Zotn day of May, 2UUC.

Hon bie Smi. Laksim Swaminathan, Vice-Chaitirinanid)
Hon 'Lie sih. C.3. Chadia, MembeiriAa)

i

0A-2636/2000

T, Sh. Amar Bhaddr, "

S/0 Si. Balarain. ) i

R/70 Q.NO.BB4 ., Sector-3, ;

R.OK. Furanm, i

' New Deiini-1. p
. ;

2. S, Rohtasih - kumar, i

s/0 Sh. Harigtan 3Singn, :

\ R/0 Start G.No. i, :
C.6.H.5. Gyane & Malernily Houspilai, ;

K Furan,
New Deini-22.

;

Kain Niwas,

(Y]
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LU, sSin. Ganda Singn,

Stali W.NO.1Z,

H.S. Gyane & Materniily Hospitai,
FPurain,

veiini—2d<d.
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. Brahnam Singn,
o jate Sh. Shish Ram,
tarf Q.No.12,
>.GLH.S. Gyane & Maternitly rospital,
KL Puram,
w Ueiini—2<. . . AppI

{By Advocate : sh., Anii 3ingai)

P

versus

union of indla tinroudn

i1 lys secretary,

Ministry ol reaitin & ramiiy WwWelfare,
Nirman ohawan,

New uelni—-11.

— T

: 2. Ur., S.rF. Agyarwai,

. Uirector Geneiratl of Heal il Setrvices,
Minisiry OoF Hneailin & ramiiy weiifare,
N rman Bnawarn,
New veiinit—11.
3. ine Addi. Diregtor (RHG),
' Centrai Governmenl Healtln sScheme,
Hrman Bhawan, '
iNew Deihi-i11. nespondents
‘\vj-a.
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{By Advocaltle iy Y Maditav Panikai )
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0A-2586/2000
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Sh. Mahender Pal Sharma,

S/0 Lt. Sh. Raghu Dayal Siharma,
R/0 18 Telegrapn Piace,

Bangia Sanib Marg,

New Delhi-1.

Sih. Laia Rain,
S/0 tt. sSh. Shii Chand,
R/0 Q.NO.15, Type-ii,
Minto Road,
New Ueihi-gﬁ

o /*\
Sh. Bhushai” il 1 Gera,
S/o Li. Sh. Gurdyal Singh,
R/0 A-81, Anand Vihar,
Old Uttam Nagar,
Delti-58. '

Si. Rajiv Diwan,

5/0 3. Suresn Kumar Uiwanh,
R/A0 A.NO. 2/1471,

Subhasn Nagai,

New veini.

Sin. Surender Rumat,

S/0 Lt. Sh. Bhoop Singnh,
R/0 J—-428, Snakurput,
veiini-s4.

Sh. Jai Prakasn Tyvagi,

S/0 Lt. snh. Gainda Singh,
R/0 18724, Lady Hardinge
Hosp i tal Compound,
Fanchkuran Road,

New Ueini.

Sin. Ram Narain Paswan,

S3/0 Lt.. sh. Jeel Lal,

R/0 18, Type-ti, Minto Road,
New beini-2.

Sin. Om Duit,

S5/0 Sn. Harvans Lai,

R/0 51, iype—-ii, Minto road,
New Delini—-2.

St wanender singi,

S/0 Shi. Hari Singn,

R/0 417, Biock-87,
sector-Z type—ii Area,
Goie Market, iNew Delhi.

Sih. Visnnu, .

3/0 3. Ganesnit Lal,

K/0 Jhazzar, veini Gate,
Natwali Gali, Distt. Rohtak,
Aaryana.
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11, S, Dharamvir,
S/0 Sh. Rain Rumar,
Viliage Garii, wWazirpur,
r.0. Dhamdama,
Gurgaon(Hairyana ) .

J R TN P N e m

kf 12. Sh. RKumar Fai Singh,

; S/0 Sh. Rain Swarup Ji,
K/0 333/12, sangam Vihar,

5 New Delhi-62.

i

? 13. Sii. Sher Singin,

S/o Lb. S, Murii- Dnar,
R/AG 2438711, Nalwa Gai,
Chiuna Mandi , Fanargan ),
New Ueini-bh.

e T

14, Sh. Ravi PFatra,

e

(By Advocate : Sh. Anil Singal)
Versus

i Union of inula th.uugh
its SecreYdiy

| Ministry L('(X Ith & Family welfare,

L N1t rman thwan,

New Delhi-11.

2 Dir. 8.P. Aggarwal,
' Director General of Health Services,
Ministry of Hedith & Family Wwelfare,
= Nirman Bhawan,

20 New Delhi-11

w

The Principal & Medical Superintendent,
Lady Hardinge Medical Coilege & Smt.

oy

S.K. Hospital, New Delhi.  ..... Respondents

(By Advocate : Sh. Madhav Panikar )

ORDER (ORAL)

i S/0 Siv. jai Krisiina Patra,

) R/70 112, Q.No. 43, Block No.u,

Ci : Lady Hardinge staflft Guairters,

E; : New Velni.

f; & 15. S, Yogender singn,

k} S/0 Sin. Sita Ram,

; K/0 4836, Laddoo Ghati, _

: Paharganj, New Delhi. e Appiicants
i

Hon'bie Smt. Laks hmn Swaminathan, Vice-Chairmani{dJ)

é Heard Dboth the learned counsel for parties.
both the aforesaid OAs the apiicants are Cperation Theatr

Techiicians (0TTe) who are aggrieved by certain

e

orgers




jssued by the respondents, nameiy, O.M. datled 12.12.2000
and 7.12.2000 ) witlhdrawing uJpgraded pay scale of
Rs.5000-8000 granted to them earlier and reducing to Rs.

4000-6000.

2. Whén the above two cases were taken up for
hearing, Sh. Anil Siﬁgai, }earned counhsel for applicants
nas szmitLed copies 6f the orders of the Hon'ble Sduprene
Court datedA 23.8.2002 in Special Leave Petition (Civil)

N©.20822/2000 (Union of India & Ors. Vs, Safdar jung

H:O.T.T.S. Association & Ors.) and copy of the Hon'ble
High .Court order in C.W.P. No. 7043/2000 dated
22.11.2000, the same are placed Oon recoid.

3. -Thé‘respondents in their reply have annexed
a copy of the stay order granted by the Hon'ble Supreine
Court in the aforesaid SLP. As per the stay order granted
by the Hon’bie Supreme Courl dated 15.12.2000, it has been
ciearly staled that stay granted will be till the Speciaf
Leave Petifion comes Qp for hearing. Learned counsel for
applicants himself has submitted that this is likely to be

taken up shortiy.

4, We note that by 1ribunat’' s ad interim order
dated 1§E52‘2OOO’ without hearing the respondents,stay has
Va/\
J
been Qféﬂ%JU against the operation of the impughed order

dated 12.12.2000 in OA-26368/2000. Similarily stay has been




)
3
)

. ~.(\

| 5.

R

that were raised

7.12.2000 inQ;@&—ZSSS/ZOOO
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| ' hearing the respl«dents.

before . the

by ad

interim

Teibunai

facts and issues‘raised in the present two ap

i 1

order

CA-2636/2000 arnd OA—2598/2OUQ are simitar to the

Pl

granted against lthe operation of ihe impugned order daied

before

it 1s not disputed by the parties that the

cations,

issues

Safdar jung

Hospitai Operalion Theatre Tecnnical Staff Association &

Ors. Vs, U.0.i. & Ors.

the aforesaid Spécial

6. in v

ooalso in the other
interim order has

8 Supreme Court order.

7. 1

circumstances, we

Hon’ble Supreme Court in Specia

No.20822/2000. TThe

with the stay order granted by the Hon'ble Supreme

Leave Petlition.

iew of Lhe stay order granted

case |.e. OA-2586/2000 where

Lbeen granted earlier

View ot

Lt

e

to

above

consider it appropriate to

shali abide by the

respondents shall

the

(266/2000) decided on 30.5.2000

which is now sub<udice before the Hon'ble Supreme Court in

by the

Hom'ble Supreme Court dated 15.12.2000,which apparentiy
had. not been brought to fhe'notice of tﬂﬁ Tribunal when
. u’ ;Q

the order dated 18.12.2000 was passe%Lwill be binding as

the adr~

Hon'ble

facts and

dis

decision

Leave Petition

also fuily

ose of

of the

(Civil)
comply

Court

and in the circumstances the ad interim ordeig granted by

the Tribunai dated 13.12.2000 and 18.12.2000 in the two

\

|
)
|

|

|
|
|
|
1
| the two OAs  which
| )
|
|
|
|
|
|
|
|
i
|
|
|

OAs, respectively stand vacated.

I

“

-

No order

as lo costs.,
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